
central ACniNISTRATl UE THIBIWaL PRINCIPAL BENCH

OA No.1598/99

Neu Oslhll this the day of Oacember,! 99

I?

HON »BLE nR.'S. R. A0IGE» VICE CHAl IflflN (a)

Naveon Kunar Benby »
a/o Shrl Baldov RaJ BeB«by»
QL rector.
Central »jatar Oamrolsalon^

Rinistiy of Uater Resourcesj

801 (North), Beua Bhauan, R.K.purani,

Neui 0elhi»066 »»«

(By AduDcatet Shrl S«.K*Oas).

Vbrsus

1. Uhion of India

through the Secretaxy,
O^sartment of Statistics and P-rogranMne

Implementation,
Ministry of Planning and Programme Implementation,

Sardar Patal Bhauan,

Sansad Marg,
Neu Oelhi-1.

2. shri N.K.shaima,
Oep uty 01 re cto r,

Oep a rtm en t o f Sta ti e t i ce an d P lo g remm o
Implementation,
Ministry of Planning and Programme Implementation,
Sardar Patel Bhauan,
Sansad Marg,
New Delhi -1,

3. Chai pn an,

Central L^ter Oommission,
Ministry of Water Resourcesj

201 (south), Seua Bhauan, R,K.Puram,
Neu Delhi •066, Respondents,

(By AdvBcatej Shri VSR Krishna & shri T, R,Mohanty as
an Intervenor),

ORDER

NOW'BLE MR,S,R.ADIGg. UI CE CHfll

/^plicant imp u^s respondents' order dated

29,4, 99 (Annaxure-A-1) transferring him from Delhi



\

a
- 2-

to cutt a an 4 n ioto tejf 21 • 6« 99 ( ffrriexu ra-|^ )

rajacting his rep res m tat ion*

2# I have hearrf Shrl S.K.qae for the applicant

and Shrl VSR Krlahna for t^e resppn dents* Shri T, R*.

Wbhanty who appeared as an Intervonor» was also heard*

3* Applicant has assailed the impugned transfer

order on varipas giounds* I note, that in hie

representation dated/13,6* 99 (Annexure-AfiP)i the

applicant had taken many of these groinds but the

impugned order ̂ ted 21*6* 99 does net discuss the

groinds tak^ by him and merely states that those

grounds have already been considered by the dqaartment

before issuing transfer o rder tnder rofer«)ce ^d the

transfer orders re issued.only after considering

the criteria laid down, as well as the adninistratiwe

compulsion and continuity of work*

4. In somewhat simila r ci rcim ptan cos in the case

relating to Shrl Oharamwlr Singh, Doint Olrecter,

Indian System ofnedicinie, who had filed Oa No*1721/99 ,
,7.1

it iS'seen that the respondents had examined his

^  "^ap resan tation and disposed of the same by means of
a detailed and gieaking order dated 2 3.8,99,

5. In the result, this Oa is disposed of with a

direction to respondents to dispose of applicant's

representation dated 18.6.99 (Annexure- A.7)

of a detailed and peaking order within six weeks fcom
the date of receipt of a copy of this order . Till

then ̂  re^ondents should net compel the applicant to

implnnent the impugned transfer o rder to the extent

that it concerns himself.

6, The Oa is disposed of accordingly in tenns of paraS,
No costs. y. .

( S.R.AOIGEi^
/ug/ VICE CHaI fflAN(A).


